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RESERVE BANK OF INDIA
ESTATE CELL, BYCULLA, MUMBAI

Supply, Installation, Testing and Commissioning of Split AC Units in SRA/ VOF/ THH/ Studio/
Medical Flats and Community Hall at RBI Byculla Quarters, Mumbai - 400008

Reserve Bank of India, Mumbai invites two-part tender by e-tender mode from the contractors
empaneled with Reserve Bank of India, Estate Office, Fort, Mumbai in category Supply and
Maintenance of ACs costing between % 25 Lakh to ¥ 50 Lakh for the captioned work. The tendering
would be done through the e-Tendering portal of MSTC Ltd
(https:/lwww.mstcecommerce.com/eprocn/). All interested eligible empaneled contractors must register
themselves with MSTC Ltd through the above-mentioned website to participate in the tendering
process.

SCHEDULE OF TENDER (SOT)

Name of work Supply, Installation, Testing and
Commissioning of Split AC Units in SRA/ VOF/
THH/ Studio/ Medical Flats and Community Hall
at RBI Byculla Quarters, Mumbai

e-Tender no RBI/Mumbai Regional Office/Estate/163/24-
25/ET/989
Mode of Tender e-Procurement System

(Online Part I - Techno-Commercial Bid and Part Il
-Price Bid through

(https://www.mstcecommerce.com/eprocn/)

Tender Value (Estimate Cost) Rs. 26.38 Lakhs

Date of NIT available to parties to On 27.02.2025 from 05:00 PM onwards
download (View Tender Time)
Pre-Bid meeting Not Applicable

Earnest Money Deposit i) ¥ 52,760/- (Rupees Fifty-Two Thousand Seven-
Hundred and Sixty only) in the form of NEFT or BG,
in favour of Reserve Bank of India, Mumbai, to be
delivered in physical form at Reserve Bank of India
Estate Cell, Byculla, Mumbai Central.

NEFT details
Alc No.: 04869229925
IFSC: RBISOMBPAO4 (5th & 10th digits are zero)




Kindly provide the proof of EMD deposit to us at
following email id: sganqurde@rbi.org.in =/
shuklakamit@rbi.org.in

Tender Fees No Tender Fees

Last date of submission of EMD By 02:00 PM on 03.04.2025

Date of Starting of e-Tender for On 27.02.2025 from 05:00 PM onwards
submission of online Techno-
Commercial Bid and price Bid

Date of closing of online e-tender At 02:00 PM on 04.04.2025
for submission of Techno-
Commercial Bid & Price Bid

Date & time of opening of Part-| At 03:00 PM on 04.04.2025 at Estate Cell, Byculla,

(Techno-Commercial Bid) Mumbai 400008

The date and time of opening of The date and time of opening of Part-1l (Price Bid)

Part-1l (Price Bid) shall be intimated to the eligible vendors
subsequently)

Transaction Fee As per MSTP through MSTC payment

gateway/NEFT/RTGS in favour of MSTC LIMITED

2. The Bank is not bound to accept the lowest Tender and reserves the right to accept either
in full or in part any tender. The Bank also reserves the right to reject all the tenders without
assigning any reason therefor.

3. Any amendments / corrigendum to the tender, if any, issued in future will only be notified on
the RBI Website and MSTC Website as given above and will not be published in the
newspaper.

Regional Director
Reserve Bank of India
Mumbai
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Important instructions for E-procurement

Bidders are requested to read the terms & conditions of this tender before submitting your online
tender.

1 Process of e-Tender:

A) Registration: The process involves vendor’s registration with MSTC E-procurement portal
which is free of cost. Only after registration, the vendor(s) can submit his/their bids electronically.
Electronic Bidding for submission of Technical Bid as well as Commercial Bid will be done over the
internet. The Vendor should possess Class Il signing type digital certificate. Vendors are to make
their own arrangement for bidding from a P.C. connected with Internet. MSTC is not responsible
for making such arrangement. (Bids will not be recorded without Digital Signature).

SPECIAL NOTE: THE TECHNICAL BID AND THE COMMERCIAL BID
HAVE TO BE SUBMITTED ON-LINE AT https://mstcecommerce.com/eprocn/

1).Vendors are required to register themselves online with https://mstcecommerce.com/eprocn/

— e-Procurement

— PSU/Govt depts — Select RBI Logo — Register as Vendor — Filling up details and creating
own userid and password — Submit.

2). Vendors will receive a system generated mail confirming their registration in their email which has
been provided during filling the registration form. In case of any clarification, please contact
RBI/MSTC, (beforethe scheduled time of the e-tender).

Contact person (RBI, Estate Cell, Byculla, Mumbai):
1. Soniya Gangurde (Manager) - 9870599254 (sgangurde@rbi.org.in)
2. A.B.Patil (Asst. Manager-Tech) - 9912223053 (abpatil@rbi.org.in)
3.  Amit Kumar Shukla (AM) - 7985417169 (shuklakamit@rbi.org.in)
4. Harshal Patel (JE-Elec) - 8155881595 (harshalpatel@rbi.org.in)

Contact person (MSTC Ltd):

Contact person (MSTC):

Mr. Sushil Nale, Asst. Manager — sushil@mstcindia.co.in Mobile- 09987758430

Ms Archana, Asst. Manager- archana@mstcindia.co.in Mobile- 09990673698

Ms. Rupali Pandey, Executive- rpandey@mstcindia.co.in Ph- 022 22886268

Mr. Tejas V, Executive tejasv@mestcindia.co.in Ph-022 22822789 Google hangoutID- (for text
chat)- mstceproc@gmail.com

Technical support staff — 022-22870471

ponN R
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Email: helpdesk@mstcindia.co.in
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B) System Requirement:

If MST rtal ned in Internet explorer
i) Windows 7 or above Operating System.
ii) IE-9 and above Internet browser. Latest Java Version (JRE- Windows X86 offline)

software to be downloaded and installed in the system.
System settings

a) Pop-up blocker to be turned off — System path is: Tools > Pop-up blocker->Turn off Pop-
up Blocker

b) Java plugin is to be enabled- System path is: Tools - Manage add-ons->Under “Tool
bars and extensions” check if Java plug-in are enabled or not. If not enabled, click on
each option under “Oracle America, Inc.” and at the bottom u will find an option to enable
them.

Under Compatibility view settings add “https://mstcecommerce.com/eprocn/”.
Compatibility view settings can be seen under “Tools”.

c) In the path: Tools >Internet Options =>in” General” Tab, click “settings” and choose
option “Every time | visit the webpage”.

d) In the path: Tools —>Internet Options —>in” General” Tab, click “Delete” option and
window by name “Delete Browsing History” pops up. In this window, mark the following
check boxes

e Preserve Favourites website data
o Temporary Internet files and website files
e Cookies and website data
e History
o Download History
And click on delete.

e) In the path: Tools = Internet Options - in “Security” Tab, select Internet->Uncheck the
Enable protected mode-> click on custom level -> Enable 1) all the ActiveX Controls and
plug-ins 2) Access data source across domains 3) Allow status bar for updates via script
4) Scripting of JAVA applets. Select Disable for ‘Use Pop up Blocker’ and click ‘OK’.

f) Inthe path: Tools = Internet Options - in “Security” Tab, select Trusted sites,

then click‘Sites’. Here, please add “https://mstcecommerce.com/eprocn/” by

clicking button ‘Add’. Please ensure the check box ‘Require server verification

(https:) for all sites in this zone’is unchecked. After, please close the box. Further,

the ‘Enable Protected Mode’ has to be unchecked.

g) In the path: Tools >Internet Options - in “Security” Tab, select Trusted sites—>click
custom level & enable 1) all the ActiveX Controls and plug-ins 2) Allow status bar for
updates via script 3) Scripting of JAVA applets. Select Disable for ‘Use Pop up Blocker'.

Once above settings are done, please click on ‘Apply’ followed by ‘Ok’ and close the browser.
JAVA DOWNLOAD AND SETTINGS

a) Click on ‘JAVA Download’ link in “https://www.mstcecommerce.com/eproc/’and
download ‘Windows X86 Offline’ file of latest JRE.

b) Open the ‘Control Panel’ of your system and make sure the display is viewed by ‘Large
Icons’.
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c) Click on ‘JAVA (32 bit). Click on the tab ‘Security’. Please ensure the JAVA content is
enabled for browser by checking the box. The security level for the application to be kept
‘High’. Add the website https://mstcecommerce.com/eprocn/ by clicking on ‘Add’ and enter
the URL in the location box. Once website is added, close the box. Next, go to ‘Advanced’tab
and choose Java console as ‘Show console’. Under advanced security settings, enable the
check box for all TLS and uncheck the SSL 2.0

If MST rtal nedin E

Below settings are specific to computers using Windows 10 and 11, with default Browser as
Microsoft Edge.

Settings required:

1. Windows Version check

2. Java check. Download and Settings.
3. Adding of Trusted Site

4. Settings in Edge.

Once all above mentioned 4 settings are done, you will be able to access MSTC e-Portal without
any issue.

Details of Each setting is as below:

1. Windows Version check: The computer must have latest version of Windows 10 or 11. This
can be checked by going to settings menu in Windows bar—>In settings, please navigate to
Update and Security Tab—>In the Windows update menu please ensure that no updates are
pending and latest version of windows in Installed. In case of any pending updates, please
download and install them.

2.Java check: Java 32 Bit Version must be installed on the system.

a. To check if the computer already has Java installed, please go to Windows menu and search
for Java, if Java is installed the Option to Configure Java will be visible.

b. If it is not visible, then open any search engine and search for Java 32 Bit download. Then
open the link from www.java.com. On the page that opens, find Windows offline version and
download the same. Please do not download the 64-bit system (even if your system is 64 bit, as
the application requirement is 32 bit Java. If a system has both 32-bit Java and 64 bit installed,
that will also work).

c. Once this is downloaded, please install it. Once installed, open Configure Java Menu, by going
to Windows menu and search for Java. Click on configure Java to open it.

d. In the Configure Java menu (as shown below), click on the Security Tab. In the security Tab:
i. Ensure that Enable Java Content for Browser is ticked.
ii. Ensure that Security Level is set to High

iii. In the exception site list, the MSTC website https://www.mstcecommerce.com has been
added.
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e. Next Click on the advanced tab and do the following settings:

i. Java Console: Show Console

ii. Shortcut creation: Always Allow

iii. JINLP File/MIME Association: Always Allow

iv. Application Installation: Install if Hinted

v. Execution Environment Security Settings: Tick all boxes

vi. Mixed code (sandboxed vs. trusted) security verification: Disable Verification

vii. Perform signed code certificate revocation checks on: Do not Check
viii. Perform TLS certificate revocation checks on: Do not Check

ix. Advanced Security Settings: All allow, except “Enable the operating system’s restricted
environment”.

f. Click on Apply button and then click on ‘OK’ to close the Java window.
3.Adding of Trusted Site:

a. Please go to Windows menu and search for Control Panel. Click Control Panel to open it.

b. In the Control panel, use the search pane on the right side, to search for Internet Options.

c. Open Internet Options and click on General Tab

d. In the section for Browsing History click on Settings tab and select “Every time 1 visit the
webpage”. Click on Ok

e. Then open the Security Tab and click on Trusted Sites. This will enable the Sites Button:

f. Click on the sites button as add https://www.mstcecommerce.com to Trusted Sites list. After
adding click on Close button

g. While the Trusted Site zone in selected, click on Custom Level, so that security settings for
Trusted sites can be updated

h. In the Security Settings window Scroll down to ActiveX Controls and plugins. Here select the
following options

— i. Allow Active X filtering: Disable

— ii. Allow previously unused Active X controls to run without Prompt: Enable
— iii. Allow Scriplets: Enable

— iv. Allow Prompting for Active X controls: Enable

— v. Binary and Script behavior: Enable

— vi. Display video and animation on webpage: Enable

— vii. Download Signed Active X controls: Enable

— viii. Download Unsigned Active X controls: Enable

— ix. Initialize and script Active X controls not marked as safe for script: Enable
— X. Only Allow approved domains to use Active X without Prompt: Enable
— xi. Run Active X Controls and plugins: Enable

— xii. Run Antimalware software on Active X controls: Disable

— xiii. Script Active X controls marked safe for scripting: Enable

10
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i. In the same screen, scroll down to Miscellaneous and specifically change the following
settings (do not change any other settings on this page): i. Access Data Sources across

Domains: Enable— ii. Display Mixed Content: Enable

— iii. Include Local Directory Path when uploading files to Server: Enable
— iv. Launching applications and unsafe files: Enable

— v. Launching Programs and files in IFRAME: Enable

— vi. Navigate windows and frames across different domains: Enable

— vii. Use Pop up blocker: Disable
— viii. Use Windows Defender SmartScreen:

DisablePress Ok to Close window.
J. Press Apply to apply these settings and Ok to close window.
4.Settings in Edge:

a. Open Edge Browser

b. Click on tools on the right hand side and select ‘Settings’ button

c. In the settings menu click on Default Browser

d. In the page that opens, select Let Internet Explorer open sites in Microsoft Edge as Always
e. In the next section, i.e., Allow sites to be reloaded in Internet Explorer mode as Allow

f. Open a new Tab and open MSTC e-Bidding Site. After the site has been opened, click on
settings menu on the right side and click on the button reload in Internet Explorer mode

g. The page will reload and pop up will open to open this page in Internet Explorer mode next
time. This will ensure that the page auto loads in Internet Explorer mode from the next time.
Thispop up can also be opened by clicking on “e” button on the left side of URL.

You may note that if a new page is opened in Edge, it will be required to be reloaded in
InternetExplorer mode once again and added to the pop up (as shown above) so that it auto
loads in Internet Explorer mode subsequently.

Special Note towards Transaction fee:

The vendors shall pay the transaction fee using “Transaction Fee Payment” link in the
vendorlogin. The vendors have to select the particular tender from the event dropdown box.
The vendormay choose their preferred mode of payment and remit the transaction fee to
MSTC. Transactionfee is non-refundable. A vendor will not have the access to online e-tender
without making the payment towards transaction fee. Bidders are advised to remit the
transaction fee well in advancebefore the closing time of the event so as to give themselves
sufficient time to submit the bid.

Information about tenders / corrigendum uploaded shall be sent by email only during the
processtill finalization of tender. Hence the vendors are required to ensure that their e-malil
ID provided is valid and updated at the time of registration of vendor with MSTC. Vendors are
also requestedto ensure validity of their DSC (Digital Signature Certificate).
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Bidding in e-Tender:

a) The process involves Electronic Bidding for submission of ‘Techno-Commercial Bid’
and ‘Price Bid'.

b) The vendor(s) who have submitted transaction fee can only submit their Bids.

c) The vendor should have running JAVA application. This exercise has to be done
immediately after opening of Bid floor. Then they have to fill up Common terms /
Commercial specifications and save the same. After that, they should click on the

d) ‘Techno-Commercial Bid'. If this JAVA application does not run, then the vendor will
not be able to save / submit his “‘Techno-Commercial Bid’. After filling the “Techno
Commercial Bid’, vendors must click ‘save’ for recording the same. Once the ‘Price
Bid’ link becomes active and the details are filled up, vendors have to click on “save”
to record the ‘Price Bid’. After both the ‘Techno-Commercial Bid’ & ‘Price Bid’ have
been saved, vendor must click on the “Final submission” button to register the bids.

e) In all cases, vendors are advised to use their own ID and Password along with Digital
Signature at the time of submission of their bids.

f) During the entire e-tender process, the vendors will remain completely anonymous to
one another and also to everybody else.

g) The e-tender floor shall remain open from the pre-announced date & time and for as
much duration as mentioned in schedule of tender.

h) All electronic bids submitted during the e-tender process shall be legally binding on
the vendor. Any bid will be considered as the valid bid offered by that vendor and
acceptance of the same by the ‘Buyer’ will form a binding contract between ‘Buyer’
and the ‘Vendor’ for execution of the work.

i) It is mandatory that all the bids are submitted with Digital Signature Certificate
otherwise the same will not be accepted by the system.

J) ‘Buyer reserves the right to cancel or reject or accept or withdraw or extend the tender
in full or part, without assigning any reason thereof.

k) No deviation of the terms and conditions of the tender document is acceptable.
Submission of bid in the e-tender floor by any vendor confirms his acceptance of terms
& conditions for the tender. Any order resulting from this tender shall be governed by
the terms and conditions mentioned therein.

Iw

E-tender cannot be accessed after the due date and time mentioned in NIT.

No deviation to the technical and commercial terms & conditions are allowed.

The tender inviting authority has the right to cancel this e-tender or extend the due date of
receipt of bid(s) without assigning any reason thereof.

Vendors are requested to read the vendor guide and see the video in the page
https://www.mstcecommerce.com to familiarize them with the system before bidding.

Important Note
In the Online price bid, due to number of words limitation of 1000 characters, complete

description could not be accommodated and description given thereof is brief. Before quoting
rates online, all the contractors must read the complete details of each items given in the un-
priced bill of quantities (BOQ) given in Part-I of the tender document. For execution and rate
purpose, the details given in Unpriced Bill of Quantities in Part-1 of the tender document will be
implemented.

12
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DISCLAIMER

Reserve Bank of India, Estate Cell, Byculla has prepared this document togive background
information on the Project to the interested parties. While Reserve Bank of Indiahas taken due
care in the preparation of the information contained herein and believe it to be in order, neither
Reserve Bank of India nor any of its authorities or agencies nor any of their respective officers,
employees, agents or advisors give any warranty or make any representations, express or implied
as to the completeness or accuracy of the information contained in this document or any
information which may be provided in association with it.

The information is not intended to be exhaustive. Interested parties are required to make their
own inquiries and respondents will be required to confirm they have done so and they do not rely
only on the information provided by RBI in submitting the Tender. The information is provided on
the basis that it is non-binding on Reserve Bank of India or any of its authorities or agencies or
any of their respective officers, employees, agents or advisors.

Reserve Bank of India reserves the right not to proceed with the Project or to change the
configuration of the Project, to alter the timetable reflected in this document or to change the
process or procedure to be applied. It also reserves the right to decline to discuss the matter
further with any party expressing interest. No reimbursement of cost of any type will be paid to
persons or entities expressing interest.

13



Section =1
mmercial Terms an ndition

FORM OF TENDER

To

The Regional Director
Reserve Bank of India
Estate Cell, Byculla,
Mumbai-400008

Dear Sir,

We have carefully examined the specifications, drawings, designs and schedule of quantities
relating to the works specified in memorandum hereinafter set out and havevisited and examined
the site of the works specified in the said memorandum have acquired the requisite information
relating thereto as affecting the tender. We herebyoffer to supply and execute the works specified
in the said memorandum, within the time specified in the time memorandum, at the rates
mentioned in the attached schedule of quantities and in all respects with the specifications,
designs, drawings and instructions in writing referred to in conditions of tender, the Articles of
Agreement,Special Conditions, Schedule of Quantities and conditions of Contract and with such
materials as are provided for by us, and in all other respects in accordance with suchconditions
so far as they may be applicable.

MEMORANDUM

(&) | Description of works Supply, Installation, Testing and Commissioning of
Split AC Units in SRA/VOF/THH/Studio/Medical Flats
and Community Hall at RBI Byculla Quarters, Mumbai

(b) | Eligibility Empaneled contractors of Reserve Bank of India,
Mumbai who are empaneled for the work of “Supply
and Maintenance of ACs” under category ¥ 25 to 50

Lakh.
(c) | Estimated cost Rs. 26.38 Lakh
(d) | Earnest Money Rs. 52,760/-

(e) | Percentage to be deducted | NIL. However, PBG @5% of contract amount has to
from bills be submitted with 7 years validity

Time allowed for completion | 60 days

(f) | of the work from 10th day
of the work order

2. Should this tender be accepted, we hereby agree to abide by and fulfill the terms andprovisions
of the said Condition of Contract annexed hereto so far as they may be applicable or in default

14



thereof to forfeit and pay to the Reserve Bank of India the amount mentioned in the said
conditions.

3. Should this Tender be accepted, I/we hereby agree to abide by and fulfill all the Termsand
Conditions of the Tender and in default thereof, to forfeit and pay to you or your successors, or
assignees or nominees such sums of money as are stipulated in the conditions contained in the
tender together with the written acceptance of the Contract.

4. |/We understand that you reserve the right to accept or reject any or all the tender either in full or
in part without assigning any reason therefor.

5. The Tender is submitted in two parts in e-tender form. Part | contains all commercialterms and
conditions and technical particulars and Part Il contains only the price bid in the Bank's proforma.

Dated: this day of 2025.

For and on behalf of M/s

(Signature with seal)

Name Designation Place
Date

(Certified true copy of the Power of Attorney of the above signatory should be enclosed)

Witnesses
(1) Signature with name, address and date
(2) Signature with name, address and date

15



ECTION 1|
neral terms an ndition

1. E tenders are invited from the empaneled contractor for the work of in SRA/VOF/THH/Studio
flats/Medical flats and community hall at RBI Byculla Quarters, Mumbai-400008. The last date of
uploading the tender in MSTC website till 2:00 PM on 04.04.2025

2. The tenders for the above work shall be submitted in two parts viz. Part - | containing technicaland
commercial details of the offer and Part - Il containing prices only. Pages of Part | (Techno-
Commercial Bids) of the tender where details shall be filled in and signed, shall be downloaded
from the MSTC Portal, details filled in, signed and uploaded. Vendors are instructed to use ‘Attach
Doc’ button to upload documents. The last date of uploading the tender in MSTC website is till
2:00 PM on 04.04.2025

3. Part-I of the tenders will be opened at 3:00 PM on 04.04.2025. All the vendors shall upload the
documents related to eligibility criteria on the RBI portal of MSTC website and Part - 1l will be
opened on same day, if no deviations submitted by any contractor or on a subsequent
date, which will be intimated to the tenderers in advance. All the information called for shall
be complete in all respects. Information furnished on sheets otherthan those supplied may not be
considered. However, the firms can enclose only the relevantcatalogues/leaflets/brochures of the
manufacturers of the equipment offered. No enclosure is permitted in Part - 1l of the tender.
Incomplete tenders or tenders not complying with the requirement are liable for rejection.

4. The Reserve Bank of India reserves the right to accept or reject any or all the tenders, in fullor in
part, without assigning any reason therefor. The Bank also reserves the right to acceptthe tender
of any firm. Tenderers are requested to quote unit rates and amounts separately.They are also
requested to use the enclosed proforma only (and not to use their own format).

5. The bidder shall deposit earnest money of Rs. 52,760/- i.e. @ 2 % of the estimated cost of the work
through NEFT / by irrevocable bank guarantee. The Earnest Money Deposit paid by the successful
bidder shall be held by the Reserve Bank of India as security for the execution and due fulfilment
of the Contract. No interest shall be paid on the said deposit. Under no circumstances, Earnest
Money Deposit will not be accepted in the form of fixed deposit receipts or insurance guarantee or
cheque or cash. EMD will be returned after virtual completion of the work.

6. The tenders shall be valid for a period of 90 days from the date of opening of Part-1 of the tender.

7. The rates quoted shall be inclusive of all taxes, duties, transport, packing, forwarding,
insurance etc. and shall be for the complete work duly completed and commissioned at site.
The prices quoted shall remain firm for the entire period of contract and shall not be subjected
to any variations in the foreign exchange or variations of any other taxes, levies, duties etc.

8. The entire work of supply, installation, testing and commissioning of the system shall be
completed within a period of 60 days from the 10th day of the work order.
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9.

10.

Damages for non-completion: If the Contractor fails to complete the works within tender
specified completion period, the Contractor shall pay the Employer at rate of 0.25 % of the
contract amount, per week, for the period during which the said works shall so remain
incomplete, subject to a maximum of 10% of the contract amount and the Employer may
deduct such damages from any money due to the Contractor.

Warranty/Defect Liability period (DLP) : Any defect or fault which may appear during 12
months from the date of virtual completion of work/or supply and installation in full as
specified under the contract, arising in the opinion of the Bank’s Engineer from materials or
workmanship not in accordance with the contract, shall upon the directions in writing of the
Bank’s Engineer, and within such reasonable time as shall be specified therein, be amended
and made good by the Contractor at his own cost and in case of default the Bank may employ
and pay other persons to amend and make good such defects/faults and damages, loss and
expenses consequent there upon or incidental thereto shall be made good and borne by the
contractor and such damages, loss and expenses shall be recoverable from him by the Bank,
or may be deducted by the Bank upon the Bank’s Engineers’ certificate in writing from any
money due or that may become due to the contractor. Firm should provide 4 free service
during DLP period. The contractor/supplier shall remain liable under the provisions of this
clause notwithstanding the signing by the Bank’s Engineer any certificate or passing of any
accounts.

11. Performance Bank Guarantee (PBG):

Performance Bank Guarantee (PBG) as security deposit for due fulfillment of Defect
Liability Period and AMC: After successful completion of the work, the contractor shall
furnish a Bank Guarantee of an amount equal to 5% (Five percent) of the contract value
from any scheduled Bank in the form prescribed by the Bank as per Annexure-I for the due
fulfilment of the Defect Liability Period of 1 year and CAMC of 6 years i.e. total 7 years.
Therefore, this Bank Guarantee should be valid for period of 7 years. The payment will be
made after submission of PBG.

12. Comprehensive Annual Maintenance Service contract:

Conditions 1.0 TR & 1.8TR Split AC
Comprehensive AMC covers all parts of Yes

AC (except remote)

Gas charging Included in AMC

Labor, Included in AMC

Transportation, material or any other work for
making the AC back to good condition

Servicing of AC unit Quarterly
Breakdown Calls Unlimited

17



AMC Payment Quarterly after satisfactory
rendering the services. Service
report duly signed by authorized
person of RBI should be attached

withBill

Period for AMC to be provided For a period of 6 years after 1
year DLP

Hike in AMC amount As per the formula given in the
tender

Time for attending the complaint after lodging 24 hours
complaint via email/Phone or anyother means

Penalty for not attending the complaint on time |Rs.200/day/AC unit subject to a
(Penalty may waive by RBI based on the maximum of 10% of the AMC
engineer’s report) amount.

Service contract shall be renewed for a further additional period of at least 6 years after the
initial annual service contact period of one year. While renewing the contract the new contract
amount will be arrived at based on following formula

Ac = Ap [(15+60X(EPIC/EPIp) +25xX(CPIc/CPIp)] X 1/100

Ac The contract amount for the current year.

Ap The contract amount for the previous year.

EPlc | Wholesale Price Index for Electrical Products 6 months prior to the
commencement date of contract for the current year.

EPlr | Wholesale Price Index for Electrical Products 6 months prior to the
commencement date of contract for the previous year.

CPIc | Consumer Price Index for Industrial Workers (All India Average) 6 months prior
to the commencement date of contract for the current year.

CPlp | Consumer Price Index for Industrial Workers (All India Average) 6 months prior
to the commencement date of contract for the previous year.

If the system is not rectified within the period of 10 days, the Bank shall have right to rectify
the system at risk and cost of the contractor.

13. Evaluation of tenders: - Tenders will be evaluated on the basis of Net Owning Cost of the
System comprising of the Capital Cost of the system(A), Buy back value of old ACs (B) and
taking into account the effect of rates quoted for Comprehensive Annual Maintenance service
contract charges (AMC)(C) for a period of 6 years after the expiry of 1 year defect liability
period.

Net Owning cost shall be the total of Capital Cost of the System (A) minus buy back amount
of old ACs plus the NPV of comprehensive annual maintenance Service contract charges for
the period of 6 years after 1-year defect liability period.

NPV Factor will be calculated assuming 5% increase in contract amount every year after first
year of AMC, half yearly payment and a discount rate of 8%.
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14.

15.

16.

17.

18.

Net Owning Cost of System = Capital Cost (A) - Buy back amount of Old ACs (B)+
(AMC Charges (C) x MF)

(MF is the NPV factor for 7 years (1yr warranty + 6yr AMC) = 4.9414)

The bidder who quotes the least Net Owning Cost shall be treated as the L1 bidder.
(All the above components and applicable GST thereon shall be taken into account for
arriving at Net Owning Cost)

Terms of Payment: - The following terms of payment will apply to the contract:
a. 60% of the quoted rate of item no 1 & 2 of the part-1l will be paid against delivery of
split AC units.
b. Balance amount will be paid after erection, testing,commissioning and handing over
of the entire system and submission of PBG of 5% of the contract amount valid for 7
years.

Insurance:- The Contractor shall at his own expense, arrange to effect and maintain (until
the virtual completion of the contract) with an approved office the following insurance policies
in the joint name of employer and himself with the employer being first (Principal) and deposit
such policy or policies with the employer from time during the currency of this contract.
a. Storage, erection, testing and commissioning policy for the total amount of contract.
b. Workmen compensation policy.
c. Third party liability policy with the limits as under.
l. Rs.10,00,000/- for the contract period.
Il. Rs.2,00,000/- per occurrence

Works to be arranged by the contractor: -

Unless otherwise mentioned in the tender documents, the following works shall be done by
the contractor and therefore, their cost shall be deemed to be included in their tendered cost-
whether specifically indicated in the schedule of work or not:

a. Making good all damages caused to the structure during installation and restoring the
same to their original finish.

b. Minor building works necessary for installation of equipment, making of opening in walls
preferably by core cutting (as the case may be) or in floors and restoring them to their
original condition/ finish and necessary grouting etc. as required.

c. Providing necessary signage for the equipment, cable etc.

d. Cleaning of the premises after work and removal of any debris or wastes generated
during the work.

The payment for the system will be made by RBI, Estate Cell, Byculla. Any dispute arising
out of this contract will also be sorted out within the jurisdiction of courts situated in Mumbai.

Agreement: - The successful tenderer shall execute an agreement with the Bank on a
non-judicial stamp paper of requisite value in the format in Annexure-Il enclosed
within ten days of receipt of letter of acceptance. However, the issue of letter of
acceptance by the Bank shall be construed as a binding contract, as though such an
agreement has been executed and all the terms and conditions shall apply on this contract.
The cost of stamp paper shall be borne by the contractor.
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19. Non-disclosure Clause

You shall not disclose directly or indirectly any information, materials and details of the Bank’s
infrastructure / systems / equipment’s etc. which may come to your possession or knowledge
during the course of discharging its contractual obligations in connection with this agreement,

to any third party and shall at all times hold the same in strictest confidence. You shall treat
the details of the contract as private and confidential, except to the extent necessary to carry
out the obligations under it or to comply with applicable laws. You shall not publish, permit to
be published, or disclose any particulars of the works in any trade or technical paper or
elsewhere without the previous written consent of the Bank. You shall indemnify the bank for
any loss suffered by the Bank as a result of disclosure of any confidential information. Failure
to observe the above shall be treated as breach of contract on your part and the Bank shall
be entitled to claim damages and pursue legal remedies.

20. The contractor shall be solely responsible for full compliance with the provisions of “the
Sexual Harassment of women at workplace (Prevention, Prohibition and Redressal) Act,
2013”. In case of any complaint of sexual harassment against its employee within the
premises of the Bank, the complaint will be filed before the Internal Complaints Committee
constituted by the contractor/Agency and the contractor.

b) Any complaint of sexual harassment from any aggrieved employee of the Service Provider
against any employee of the Bank or any employee of any other firm working in the Bank
shall be taken cognizance of by the Regional Complaints Committee constituted by the
Bank.

¢) The contractor shall be responsible for any monetary compensation that may need to be paid
in case the incident involves the employees of the contractor, for instance any monetary
relief to Bank’s employee or other firm’s employee, if sexual violence by the employee of
the contractor is proved.

d) The contractor shall be responsible for educating its employees about prevention of sexual
harassment at workplace and related issues.

e) The contractor shall provide a complete and updated list of its employees who are deployed
within the Bank’s premises.

21.The clauses 18 &19 will be part of agreement during AMC also.

22. Work men compensation insurance with Reserve Bank as the first name (Principle Employer)
is to be taken and submitted to the bank before commencement of the work.

Place:
Date:

Signature of the contractor with seal
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10.

11.

ECTION Il
Special conditions
The workmen will not be allowed to stay within the premises.

The electric power required for the work can also be similarly drawn from the supply available
at site free of cost.

The intending Tenderer can obtain any clarifications regarding the Tender drawings,
specifications etc. from the department on any Bank's working day.

The debris/dust or any wastage generated out of the above work shall be cleaned as required
and as instructed by the Bank's Engineer.

The Tenderer shall remove all the debris collected at site (from the Bank's premises), as per
the satisfaction of Bank's Engineers.

The contractor shall depute a qualified supervisor during execution of the work. No work shall
be carried out at site in unsupervised manner.

The Tenderer shall use only approved brands of materials. The Bank will be at liberty to
choose any brand of materials from the names given therein in absence of any such choice
indicated by the tenderer.

Any damage caused by the contractor to any of the Bank’s property during the work must be
rectified by him at his cost.

Rates quoted online by the Tenderers in the “Rate Column” should be including GST.

While submitting invoice after award of work, the contractor shall clearly indicate the GST
amount involved in the work value.

Before submitting the quotation, firm should visit the site and get acquaint themselves
about the site conditions.
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SECTION IV
APPENDIX HEREIN REFERRED TO

1. | Defects liability Period 12 months from the date of issue of virtual
completion certificate.

2. | Period of final measurement 1 month from the date of final commissioning.
3. | Date of commencement 10" day from the date of work award letter.
4. | Period of completion 60 days from the 10" day of work order
5. | Liguidated Damages for delay in 0.25% of the contract amount per week subject to
completing the work. a maximum of 10% of the contract amount.
6. | Retention Percentage NIL. However, PBG of 5% contract value to be
provided with 7 years validity.
7. | Interest for delayed payment 3 percent per annum
Place:
Date:

Signature and seal of contractor
With full address
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SECTION-V

Safety Code

1.

10.

11.

12.

13.

14.

15.

First aid appliances including adequate supply of sterilized dressings and cotton wool shall
be provided in a readily accessible place.

An injured person shall be taken to a public hospital without loss of time, in cases where the
injury necessitates hospitalization.

Suitable and strong scaffolds should be provided for workmen for all work that cannot safely
be done from ground.

No portable single ladder shall be over 8 meters in length. The width between the side rails
shall not be less than 30 cm (clear) and the distance between two adjacent rungs shall not be
more than 30 cm. When a ladder is used an extra mazdoor shall be engaged for holding the
ladder.

The excavated material shall not be placed within 1.5 meters of the edge of the trench or half
of the depth of trench, whichever is more. All trenches and excavations shall be provided with
necessary fencing and lighting.

Every opening in the floor of a building or in a working platform shall be provided with suitable
means to prevent the fall of persons or materials by providing suitable fencing or railing;
minimum height shall be one meter.

No floor, roof or other part of the structure shall be so overloaded with debris of materials as
to render it unsafe.

Workers employed on mixing and handling material such as asphalt, cement mortar or
concrete and lime mortar shall be provided with protective footwear and rubber hand-gloves.

Those engaged in welding works shall be provided with welder’s protective eye-shields and
gloves.

i) No paint containing lead or lead products shall be used except in the forms of paste or
readymade paint.

i) Suitable face masks shall be supplied for use by the workers when the paint is applied in
the form of spray or surface having lead paint dry rubbed and scrapped.

Overalls shall be supplied by the Contractor to the painters and adequate facilities shall be
provided to enable the working painters to wash during the period of cessation of work.

Hoisting machines and tackle used in the works, including their attachments, anchorage and
support shall be in perfect condition.

The ropes sued in hoisting or lowering material, or a means of suspension shall be of durable
guality and adequate strength and free from defects.

The contractor shall provide all the safety gadgets to the workers for carrying out the work as
per statutory norms.

During the work execution necessary fire safety measures shall also be taken.
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Vi.

Vii.

viii.

Xi.

Xii.

Xii.

Xiv.

XV.

XVi.

XVil.

FIRE SAFETY

Cutting / drilling machine and other electrically operated equipment’s used at site shall be
plugged into correctly rated electrical outlets.

Only ISI marked 3 pin plug and other appliances and equipment’s shall be used.
Electrical power cables/wires used shall not have any joints and shall be properly rated.

All electrical appliances i.e. welding, drilling, cutting machine etc. shall be safely and securely
earthed to prevent leakage current while in operation.

Before commencing the welding work for the first time on any day, fire section shall be
informed and only after the site inspection by the Fire officers/Personnel, work shall be
started.

Two buckets of water and sand shall be kept in an easily accessible area on the site.

Fire extinguishers recommended and issued by fire officers shall be kept on the site.

Used paint drums shall be stored in specified store only after closing them properly.
Personal protective equipment’s such as safety shoes, hand gloves, welder's mask, ear plug
etc. depending upon the requirement of the work shall be provided by the contractor to the

workmen to prevent occupational health hazards.

The safety belt shall be provided by the contractor and used by the workmen while working
from height for more than 10’ from Ground level.

None of the passages near lifts lobby and staircases shall be used for stacking / dumping
any kind of materials/waste.

Both the staircase doors shall be normally kept closed.
None of the fire extinguishers shall be removed/shifted from its designated location.
Power supply shall be switched off from the mains when equipment is not in use.

Wood-shavings and saw-dust generated from the work shall be collected on daily basis,
removed from site and stored at the designated place in proper manner.

Any debris generated from the work shall be collected on daily basis, removed from site and
stored at the designated place in proper manner.

Battery operated emergency light/torches shall be provided by the contractor to the workmen
while working beyond office hours.

PLACE: SIGNATURE AND SEAL OF THE CONTRACTOR

DATE:
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Section VI

Supply, Installation, Testing and Commissioning of Split AC Units in SRA/VOF/THH/Studio
flats/Medical flats and community hall at RBI Byculla Quarters, Mumbai - 400008

Technical Specifications

Sl Work Description
No.
1 SITC  of e Cooling Capacity (minimum): 1.0 TR and 1.8 TR
fﬁiltlt AC e The air conditioners shall be of inverter type and operating on 230 volts
+/- 10%, 50 Hz single phase AC supply capable of performing cooling,
air circulating and filtering.

e Category: Inverter Split Air Conditioners

e Compressor type: Rotary/ Swing

e Star rating: BEE 5 Star or above

e Copper evaporator and condenser coils.

e Refrigerant: R 32/R410A

e Supply and laying of required size copper pipes between indoor and
outdoor units with required nitrile rubber insulation including clamping
on wall with suitable size GI clamps etc.

e Cost of minor civil/ electrical works such as opening and closing of false
ceiling, drilling through the wall, end termination of cables etc. as per
site condition should be done without any extra charge.

2| Supply o All wires/ cables used should be FR PVC insulated.
and fixing e Conductor material: Copper stranded conductor
of PVC e PVC wires should be routed along with copper piping
insulated e Flexible PVC conduit should be provided wherever necessary
wire e Wiring should be carried out in neat manner following good engineering
(Common practice as directed by the engineer.
{/f/)(r)rk) the e Any associated civil work as per site condition should be carried out
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Section VII

Approved Makes

Iltem Make
Split AC Daikin / O-General/Mitsubishi
Cables / wires Polycab/ Finolex/ RR Cable

PVC drainpipe/ bends/ | Finolex/ Aashirvad/ Astral

coupling etc
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Section-VIlI

Details of Technical parameters(To be filled by the Suppliers)

Sr. | Particulars 1.0 TR split 1.8 TR split
No. AC AC

1 Make:

Model No:

N

Star rating: (Inverter model) 5 Star or
above Inverter model

Compressor type

Compressor warranty in years

Refrigerant type

Condensation coil material (copper)

Evaporator coil material (copper)

Nominal Air flow

O ONO|O W

i) Cooling capacity

ii) Rated power supply

a. voltage

b. frequency

c. phase

iii) Power consumption in watts

iv) fan speed

V) Dimensions

a. indoor unit

b. outdoor unit

vi) Cabinet material

a. indoor unit

b. outdoor unit

Place
Seal and signature of contractor / supplier
Date
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Annexure-|

Proforma of Performance Bank Guarantee

(To be submitted on Non-judicial stamp paper of appropriate value purchased in the name of
the issuing bank)

No. Date

To:

The Regional Director
Reserve Bank of India
Estate Cell,

Mumbai Central (East)
Mumbai-400008

Dear Sir,
In consideration of your agreeing to accept the security deposit of INR (INR __
only) furnishable to you by M/s (hereinafter referred to as “the Contractor”) in terms

of their contract with you for “Supply, Installation, Testing and Commissioning of Split AC
Units in SRA/VOF/THH/Studio/Medical Flats and Community Hall at RBI Byculla
Quarters, Mumbai” as per the e-Tender dated and your Special
Conditions of Contract and other e-Tender documents relating thereto subject to the conditions
and alterations mutually agreed upon the set forth or referred to in your Contract dated

in the form of guarantee from us in the manner hereinafter contained, we ___ (Name of the
Bank) do hereby covenant and agree with you as follows:

1. We undertake to indemnify you and keep you indemnified from time to time to the
extent of INR INR( only) against any loss or damage caused to or
suffered by or that may be caused to or suffered by you by reason of any breach or
breaches on the part of the Contractor of any of the terms and conditions contained
in the said Contract and in the event of the Contractor making any default or default
in carrying out any of the work under the said Contract or otherwise in the observance
and performance of any of the terms and conditions relating thereto in accordance
with the true intent and meaning thereof, we shall forthwith on demand pay to you
such sum or sums not exceeding in total the said sum of INR (INR
only) as may be claimed by you as your losses and/or damages, costs, charges or
expenses by reason of such default on the part of the Contractor.

2. Notwithstanding anything to the contrary, your decision as to whether the Contractor
has made any such default or defaults and the amount or amounts to which you are
entitled by reasons thereof will be binding on us and we shall not be entitled to ask
you to establish your claim or claims under this Guarantee but will pay the same
forthwith on your demand without any protest or demur.

3. This guarantee shall continue and hold good until it is released by you on the
application by the Contractor after expiry of the relative guarantee period of the said
Contract and after the contractor had discharged all his obligations under the said
Contract and produced a certificate of due completion of the work under the said
contract and submitted a “No Demand Certificate”, provided always that this
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10.

11.

guarantee shall in no event remain in force after the day of without
prejudice to your claim or claims arisen and demanded from or otherwise notified to
us in writing before the expiry of six months from the said date which will be
enforceable against us notwithstanding that the same is or are enforced after the said
date.

Should it be necessary to extend this guarantee on account of any reason
whatsoever, we undertake to extend the period of this Guarantee on your request till
such time as may be required by you. Your decision in this respect shall be final and
binding on us.

You will have the fullest liberty without effecting this guarantee from time to time to
vary any of the terms and conditions of the said contract or extend the time of
performance of the Contractor or to postpone for any time or from time to time any of
your rights or powers against the Contractor and either to enforce or forbear to
enforce any of the terms and conditions of the said Contract and we shall not be
released from our liability under this guarantee by the exercise of your liberty with
reference to matters aforesaid or by reason of any time being given to the Contractor
or any other forbearance, act or omission on your part or any indulgence by you to
the Contractor or by any variation or modification of the said contract or any other act,
matter or things whatsoever, which under the law relating to sureties would but for
the provisions hereof have the effect of so releasing us from our liability hereunder
provided always that nothing herein contained will enlarge our liability hereunder
beyond the limit of INR (INR only) as aforesaid.

This guarantee shall not in any way be affected by your taking or varying or giving up
any securities from the Contractor or any other person, firm or company on its behalf
or by the winding up, dissolution, insolvency or death as the case may be, of the
Contractor.

In order to give full effect to the guarantee herein contained you shall be entitled to
act as if we were your principal debtors in respect of all your claims against the
Contractor hereby guaranteed by us as aforesaid and we hereby expressly waive all
our rights of surety-ship and other rights, if any, which are in any way inconsistent
with any of the provisions of this guarantee.

Subiject to the maximum limit of our liability as aforesaid, this guarantee will cover all
your claim or claims against the contractor from time to time arising out of or in relation
to the said contract and in respect of which your claim in writing is lodged on us before
expiry of six months from the date of expiry of this guarantee.

Any notice by way of demand or otherwise hereunder may be sent by special courier,
telex, fax or registered post to our local address as aforesaid and if sent by post, it
shall be deemed to have been given when the same has been posted.

This guarantee and the powers and provisions herein contained are in addition to and
not by way of limitation of or substitution for any other guarantee or guarantees
heretofore given to you by us (whether jointly with others or alone) and now existing
uncancelled and that this guarantee is not intended to and shall not revoke or limit
such guarantee or guarantees.

This guarantee shall not be affected by any change in the constitution of the

contractor or us nor shall it be affected by any change in your constitution or by any
amalgamation or absorption thereof or therewith but will ensure to the benefit of and
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12.

13.

14.

15.

16.

be available to and enforceable by the absorbing or amalgamated company or
concern.

Any forbearance, act or omission on the part of the Bank in enforcing any of the
conditions of the said e-Tender or showing of any indulgence by the Bank to the e-
Tenderer shall not discharge the Surety in any way and the obligations of the Surety
under this guarantee shall be discharged only on the intimation thereof being given
to the Surety by the Bank.

This guarantee is irrevocable during the period of its currency and shall not be
revoked without your previous consent in writing.

We further agree and undertake to pay you without demur the amount demanded by
you in writing notwithstanding any difference or dispute or controversy that may exist
or arise between you and contractor or any other person.

Notwithstanding anything contained herein above our liability under this guarantee is
restricted to INR (INR only). Unless a written claim is lodged on us
for payment under this guarantee within six months from the date of expiry, including
extensions if any, of this guarantee all your rights under the guarantee shall be
forfeited and we shall be deemed to have been released and discharged from all
liabilities there under, irrespective of whether or not the original guarantee is returned
to us.

We have power to issue this guarantee in your favor under the Memorandum and
Articles of Association of our Bank and the undersigned has full power to execute this
Guarantee under the Power of Attorney granted to him by the Bank.

For & on behalf of

SIGNED AND DELIVERED (Bankers Name & Seal)

(For & on behalf of the above named Bank) BRANCH MANAGER

(Bankers Seal)

Address
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Annexure-l|

Article of Agreement

Jg WRR ® [Ud  Has A
................................ P U U YR
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ARTICLES OF AGREEMENT
made.........cooevveiinennnn. the day
Of o, between the Reserve

Bank of India, having its Central Office at
Mumbai (hereinafter called "the Employer")
of the one part and
(hereinafter called
“"the Contractor") on the other part.

W%T%q‘fmmaﬂﬁsﬁvﬁmmm
Mg

WHEREAS the Employer is desirous of
carrying out the work of “Supply,
Installation, Testing and Commissioning of
Split AC Units in
SRA/NVOF/THH/Studio/Medical Flats and
Community Hall at RBI Byculla Quarters,
Mumbai ”, and has prepared drawing and
Schedule of Quantities showing and
describing the work to be done under the
direction of Bank’s Engineer.

AND WHEREAS the said specifications,
the Schedule of Quantities and drawings
have been signed by or on behalf of the
parties hereto.

3R Tafp SheR gl MuiRd ol 3R
Ry zraf & fFeuffa waf sik ey &t
et R wdf Bt SRgE # TR SR
aIH1 gelt () g sifar T u 9 WieR farg
3R favg & &) fAwifed w3 & fig
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fafryarsit # aftfa 8§ ik Iod fuiRa ot
TS ST o)1 UR AT &1 3! | e
g, o o Ut T & sRTeR a1 Ot 3= 1y
ol 38 ded < BN (3HP 91 34 "I

AND WHEREAS the Contractor has
agreed to execute upon the subject work to
the conditions set forth herein and to the
conditions set forth in the special conditions
and in the schedule of quantities
and conditions of Contract as modified and
finally accepted by both the parties ( all of
which are collectively hereinafter referred
to as "the said Conditions") the works
shown upon the said drawings and/or
described in the said Specifications and
included in the Schedule of quantities at
the respective rates therein set forth,
amounting to the sum as therein arrived

31




ey AR & w9 A Hefla fFar

at or such other sum as shall become

SITem) | payable  there under (hereinafter
referred to as "the said Contract
Amount").

JESY TR Ay Rg A vgafa 8 - NOW IT IS HEREBY AGREED AS
FOLLOWS -
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YA Pt SH dlell Iad 3y IR R
IR #xd gL, o1 WRie®, 394 i &
adiH, Iad g W femm mw Fidy
fafc=n SR Ams @1 srgEt SR aftfd
B DI FIed STR RTH |

1. In consideration of the said Contract
amount to be paid at the times and in the
manner set forth in the said conditions, the
Auditor shall, upon and subject to the said
conditions, execute and complete the work
shown upon the said drawings and
described in the said specifications and the
schedule of quantities.

2 [T SbhaR B Jad gAY M AT
T 3 R BT YA B Sl Iod
7 fAfey 99y ok T I < gt

2 The Employer shall pay the Contractor
the said Contract amount or such other sum
as shall become payable at the times and
in the manner specified in the said
conditions.

3. 39 T 3R I9F Sl Pl 39
ST & U & T § Ul 3R JHm
ST 3R Gefdd Uel HHR: Iad Tl Bl
qTe H1, Ja b Iad Udl & Ufd FAa
B 3R 3O 3R T Iad Il H HH:
A BT UTe B |

3. The said Conditions and Annexures
thereto shall be read and construed as
forming part of this agreement and the
parties hereto shall respectively abide by,
submit themselves to the said conditions
and perform the agreements on their part
respectively in the said conditions
contained.

4. g8l Ifarad ffF, gueiar 3R gdiael
Y 3{JEY DT YR T4

4. The Plans, agreement and documents
mentioned herein shall form the basis of
this Contract.

5. g ey 7 dl T [MfYd ThgRa ey
g 3R 9 € chel-oH ey B, afcd R
BT ST 3R Fuifad AR FAffd R W
g1 I Xl § UaM &1 75 dRafde A1ia
O & TR Yol &1 & fo T ey g |

5. This Contract is neither a fixed Lump
sum Contract nor a Piece-work Contract
but is a Contract for the complete work
according to actual measured quantities at
the rates contained in the Schedule of
Rates and Probable quantities or as
provided in the said Conditions.

6. SheR Iad @l A Fuila aF
Gaftrg gt sl & @1 a3 & e &R
Sferd e v &, 3R T SRl &b I
B & §IG GIaRI, BRI TG &1 gu foreit off

6. The Contractor shall afford every
reasonable facility for carrying out of all
works relating to work in the manner laid
down in the said conditions, and shall make
good any damages done to walls, floors,
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etc., after the completion of such works.

7. AT 29 3dY R Ufdepd UG Sd
foT, Srgey @ 3rafd & SR fadt oft I
& B fodt ft a¥g BT e T g
gl 9D S G B W b H1H P
ST 3R UPd H dGad BT SHRABR
R T gl

7. The Employer reserves to itself the right
of altering the drawings and nature of the
work by adding to or omitting any items of
work or having portions of the same carried
out at any time during the currency of
Contract, without prejudice to this Contract.

8. THY &1 39 &Y BT YR AT ST 3R

AT URlefeh I al b STIR BT S

o B & feAdiefd & 1 ¥ W T

A R IHT fawR & e vaum &

P e H A @ F 103 e A

%oﬁ?%ﬂa?ame%mW
|

8. Time shall be considered as the essence
of this Contract and the Auditor hereby
agrees to commence the work from the day
of issue of work order/letter of acceptance
as provided for in the said conditions and to
complete the entire work within 60 days
from 10th day of the date of work order
subject nevertheless to the provisions for
the extension of time.

9. 39 3dY & dgd el gRI gl
Hag # fopu Sma |

9. All payments by the Employer under this
Contract will be made only at Reserve Bank
of India, Byculla, Mumbai.

10. 9 9H3Id I I B aral a1 fopddt off
e U e ot faarel & gag o Iad A
ST 3R Had Gas B Sfared! dl af 39
fFruffed H &1 SfIHR &= grml

10. All disputes arising out of or in any way
connected with this agreement shall be
deemed to have arisen in Mumbai and only
courts in Mumbai shall have jurisdiction to
determine the same.

11. dPeR HHYA W IH Iadted
AT & TIaY™! &1 UTa BT |

a. 96 UNR & R U HHIR &
faee 919 It ! fossdt +ft Rrerad &
amd ¥ BH g R ¥ fSmeR g
R YR Reid s gRT Tied &g
Iffd & guer g R St §@
RrprId & Ydy I9d & ded IFId HRATs
SiRIEcEzall

11. The contractor shall comply to the
provisions of Prevention of Sexual
Harassment at workplaces Act.

a. The firm shall be solely responsible in
case of any complaint of sexual
harassment against its employee within the
premises of the Bank. The complaint will be
filed before the Regional Committee
constituted by the Reserve Bank of India
and Bank shall ensure appropriate action
under the said Act in respect of the
complaint

b. 3PeR P [Pt it tifsd FHER gRT o9&
| e A &t o s &
faee 19 Iafisd ot fooddt ot Riema W

b. Any complaint of sexual harassment
from any aggrieved employee of the
contractor against any employee of the
Bank / DICGC shall be taken cognizance of

33




i gr1 nfed &g e afafa gry
G feran S|

by the Regional Complaints Committee
constituted by the Bank.

c. ¢ e ¥ heR & HFHAR! M §
f SR et off Mifgew gamas & forg
fSerR g, PR YyTam &= &t
AT T Bl bl 8, IaIe0 & fog, afe
SPheR & HHIR gRT O fEar Tifad &
ol B, O 9 P FHIAR! DI Big AfgH
ed|

c. The firm shall be responsible for any
monetary compensation that may need to
be paid in case the incident involves the
employees of the contractor, for instance
any monetary relief to Bank's employee, if
sexual violence by the Employee of the
contractor is proved.

d. SPHCR U HFHATRAT B BT W
I It BT AHu™ R J&fd gel &
IR ¥ 3 #3A & fore SR grm|

d. The firm shall be responsible for
educating its employees about prevention
of sexual harassment at work place and
related issues.

e. SPGR dF & URW H oId U+
wﬁqﬁaﬁ?&wa\%ﬁm
|

e. The firm shall provide a complete and
updated list of its employees who are
deployed within the Bank's premises.

12. ShaR TTel T 3T ¥4 ¥ d§F &
§faTet i/ ReH /U 311f B fardt
Mt TSR, IRl SR faaRor &1 gam
T8I BT, T 39 Gy I 30 Afdardd
St & fAde &% ERM 3®HaR & Heol T
STFGRI H off ava g | fooeht off AR uer &
T HEIT, 3R 3 8% qHT gU oy |
T S| SHER 3ae & faavur o el
3R T T, S8 dgd Gl ! OJT
B AT ARL B! b1 ST H & forg
IS T &l BISH | SheR i
&1 yd foriad weufa & fom ford samuR an
-t UOR A1 3=F Sl o fpdl ot
faaR01 D1 UBTRIG, T TRId B3 @1 3rafa
gl AT gl ol feat o Ao
SMBRT & FHCIdHRU & URUTHERY
e &1 g aral faret o Jevae & forg
SheR e &1 &gl <1 Iwiad B
qTei R | fAwadT &1 SheR Bt 3R I
S T IeaY AFT S SR e
IHUE H @l &1 AR BT SU™
U BT ghaR R |

dPheR g gHYd A & fau s

12. The Contractor shall not disclose
directly or indirectly any information,
materials and details of the Bank's

infrastructure/systems/equipment’s  etc.,
which may come to the possession or
knowledge of the Contractor during the
course of discharging its contractual
obligations in connection with this
agreement, to any third party and shall at
all times hold the same in strictest
confidence. The Contractor shall treat the
details of the contract as private and
confidential, except to the extent necessary
to carry out the obligations under it or to
comply with applicable laws. The
Contractor shall not publish, permit to be
published, or disclose any particulars of the
works in any trade or technical paper or
elsewhere without the previous written
consent of the Employer. The Contractor
shall indemnify the Employer for any loss
suffered by the Employer as a result of
disclosure of any confidential information.
Failure to observe the above shall be
treated as breach of contract on the part of
the Contractor and the Employer shall be
entitled to claim damages and pursue legal
remedies.
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FHANGl & Ty 7 gt Ifd pRarg
ST fF 39 IHsd & dgd MU
SR BT G = B b I I IRE
YIS

R-UHSIHON R MUadl & gay A
SHeR b ST FATW & 916 Ht 99 }|h |

The Contractor shall take all appropriate
actions with respect to its employees to
ensure that the obligations of non-
disclosure of confidential information under
this agreement are fully satisfied.

The Contractor's obligations with respect to
non-disclosure and confidentiality will
survive the expiry.

Ife 3fecy Uph IeiaR] a1 U HAfdd § If the Auditor is a partnership or an
) individual.

ST I1e0 B, e SiR arar wkierd A 34

SR g R ST o1 T | e At have set i parnerohip

M ﬁiq\% R %@.WQ foT o or an respective hands to these presents

a9 & <1 giRidbe SfeRT-SferT B and two duplicates individual hereof the

Ife 3iffEer U Bt 2 day and year first herein above written

O g H, e 9 A fafea

3fAPpd HAGRY & THT I 39 DUl

Tfaal TR SOAT BTy W § SR«

Tiefeh 3 3BT 3T Ger S & 3R Iad

&l gfwidhe & 3(U-T 3R ¥ fAwfed & &

?W%,%ﬁaﬁ%ﬁuﬁ%@w
|

If the Auditor is a company

IN WITNESS WHEREOF the Employer has
set its hands to these company presents
through its duly authorized official and the
Auditor has caused its common seal to be
affixed hereunto and the said two
duplicates hereof to be executed on its
behalf, the day and year first hereinabove
written.

HRTg RoTd o gRT gxaneid o faalka SIGNED AND DELIVERED by the Reserve Bank of
India by the hand of

st & GRI Shri

Gl GhTUE:ITﬁD (Name and Designation)

Wmﬁﬁ ] s In the presence of

reft - Witnesses —

1. . 1.

dr: Address:

2. 2.

Udr: Address:
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gfe YN IRIGRT BH a1 AfadiTd W@ g, d | If the part is a partnership firm or any
T ¥ g1 o b urieRt @ ww g | ndvidual
Eﬁ:ﬂ should be signed by all or on behalf of all the
BTN UL partners.
.................. & gRT g¥aieilRa ok faafikd fesar | SIGNED  AND  DELIVERED  BY
TP:IT?-‘ITI ....: ..............................................
et Witnesses —
1) 1)
an ............................................. Address
5 2) s
-q)a-l- ------------------------------------------------- Address
D o gl dbeR = AW HeX THE If the Contractor signs under its
P! IMANTT 93b | & dgd g&ieR fpd & | COMMON  |common Seal the signature
ﬁ ﬁ%w HUSH | 39 BHIER &I wﬂ' a.j SEAL OF clause should tally with their
MR uld Ioeq | idffam o TR TS & Was sealing clause in the Articles of
¥ SR T o | WY fe e =i hereunto lassociations.
° affixed
HeX gel & fag pursuant to
EMEEISI the
resolutions
pas.sed The Contractor is signing by the
By its Board
) hand of power of attorney
Elﬁ Babdli P WB I of Directors whether a  compan or
— at the o pany
. Hed[R[HI LIIL(‘! lad 3[ meeting individual.
B JURYH B EAER fopd % % T8 | held on
(1) UM G AT DI AT | s
2 ]
In the
presence of
1.
2.
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faxre forg - aal Hivg o1 SurRfel & 37 wqdl
R gEER [5G -

Directors who have signed these presents in
taken thereof in the presence of

(1) e (1) o
2) e

Y (2)

2 2.

gfd FhaR Bl R Y JEARAHT YTt e
- gXTIER 2 ©, ITe I8 HUF 51 AT DIs K

If the Contractor is signed by the hand of Power
of Attorney, whether of a company or an

individual
% gRI gX1&Rd SR fadRd-- SIGNED AND DELIVERED BY -
AP EYY ShaR gRI The Contractor by the hand of
21l Shri
3R fafdraq nfed awia and duly constituted attorney.
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Supply,

SRA/VOF/THH/Studio/Medical Flats and Community Hall at RBI Byculla Quarters, Mumbai

Reserve Bank of India
Estate Cell, Byculla, Mumbai

Installation, Testing and Commissioning of

Part-Il (Unpriced Bill of Quantities)

Split

AC

Units

Sl.

No.

Description

Qty.

Unit

Supply, Installation, Testing and Commissioning of
minimum 1.0 TR capacity 5 Star, inverter type Split AC unit
with cordless remote etc. as per the technical specifications
given in the tender. Rate must be inclusive of all taxes,
duties, labor charges providing opening through wall,
finishing the surface used for taking copper pipe using white
cement, suitable insulation material and transportation at
site.

48

Nos

Supply, Installation, Testing and Commissioning of
minimum 1.8 TR capacity 5 Star inverter type Split AC unit
with cordless remote etc. as per the technical specifications
given in the tender. Rate must be inclusive of all taxes,
duties, labor charges providing opening through wall,
finishing the surface used for taking copper pipe using white
cement, suitable insulation material and transportation at
site.

06

Nos

SITC of copper piping (both Gas and Liquid) with nitrile
insulation and white tape along with supports, hardware etc.
required for the ACs mentioned in Sl. N0.1& 2

165

Meter

SITC of 4 core x 2.5 sg.mm power/communication cable
from outdoor unit to indoor unit for the supplied ACs
mentioned in SI No. 1 and 2

200

Meter

SITC of suitable stand with anti-vibration pad for placing
outdoor unit.

54

Nos

38
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6 | SITC of 1-inch PVC drain pipe wherever required along with | 60 Meter
hardware, accessories and connecting the drain line till floor
level/drainage point in balcony.

Total (A)

7 | Buyback of old Split AC units including dismantling and
taking away as and where basis along with old copper
piping and stands etc.

a. | 1.0 TR Split AC units 40 Nos

b. | 2.0 TR Split AC units 06 Nos
Total (B)

8 | Charges for all-inclusive Comprehensive AMC for 1.0 TR | 48 Nos

Split AC units after 1year warrantee period for the scope of
the work given in tender (includes all parts
except remote).

9 | Charges for all-inclusive Comprehensive AMC for 1.8 TR | 06 Nos
Split AC units after 1year warrantee period for the scope of
the work given in tender (includes all parts

except remote).

Total (C)

Date:

Signature of the Contractor /
Firm with Seal
Place:
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